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SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Speaker, Sir, I raised 
the question of privilege of the enth'e 
House .... 

MR. SPEAKER: It is under my "nn-
sideration. 

SHRI RATANSINH RAJDA: I want 
to make a submission. I was actuated 
with the purest motive that the name, 
fame and reputation of the entire 
House should not be at stake and that 
is why I though, I should raise this 
question. 

MR. SPEAKER: You have raised it 
and it is under my consideration. l. 
have referred it to PTI. 

SHRI RATANSINH RAJDA: The 
headline 'MPs exchange blows' gives 
an impression that all the Members of 
the House were involved in this. I 
would be the last man and I do not 
want to attribute any motives either to 
PTI or the press. 

MR. SPEAKER: Appearances can be 
deceptive. 

SHRI RATANSINH RAJDA: Just to 
do away that impression, I would 
not like to press this question. I was 
there. I know what had happened. I 
did not see anybody exchanging 
blows. 

MR. SPEAKER: Right you are. 

SHRI RATANSINH RAJDA: But 
it might have escaped my attention. 
I do not know. 

MR. SPEAKER: There were no 
blows. 

SHRI RATANSINH RAJDA: I have 
taken the stand, but I do not want to 
attribute any motive to the press and 
from that point of view. I am not 
pressing this matter. 

MR. SPEAKER: O. K. 

SHRI HARIKESH BAHADUR: 
Sir ..... 

--Not recorded. 

in qiridih (CA) 

MR. SPEAKER: Irrelevant. I 
have already allowed that. We will 
take it up. 

SHRI HARIKESH BAHADUR: 
Even a statement under 377 is not 
being allowed. 

MR. SPEAKER: 1 have allowed one. 

..n ~  ~ ~  : ~

~  )  : ~ flr.:re ~ ",)-a r:'1"f;:;ro: 
ff if tl.'fi f?l'TR' ~ ~ 'IT I 
W If.T mq- ~ ~ !!i'{ ~ I 

t ~~ ~  ~ for; ~ 'R: ~~ !!liT 

~ mw:r ~  ~ '\'ffilT tT '<leT !Ifl'II' 
7. I ... ~  ... 

~  ~  : ~ ~ ~ if , 
... ~~  ... 

MR. SPEAKER: It is not to be dis-
cussed. Irrelevant things amI irrele-
vant questions not to be recorded. 

(Interruptions) .. 

MR. SPEAKER: Please sit down. 
this is not the time. 

12.14 hrs. 

CALLING ATTENTION TO MATI'ER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED TRAPPING OF MINERS IN THE 

BHADUA COALMINES IN GIRDIH DISTRICT 

OF BIHAR 

SHRI SUNIL MAITRA (Calcutta 
North East): Sir, I call the attention 
of the Minister of Energy to the 
following matter of urgent public 
importance and request that he may 
make a statement thereon: 

"Reported trapping of about SGO 
miners in the Bhadua coalmines in 
Giridih district of Bihar." 



TTCJPPinl1 oj mineTB FEBR'lJARY 20. 1981 in Bhadua coalmines 
in Giridih (CA) 

{MR. DEPUTy-BrEAKER in the ChaiT] 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (S·HRI 
VIKRAM MAHAJAN): Sir, I have to 
inform the House that a subsidence 
occurred on 13-2..1981 in an old and 
abandoned mine called Beerampur in 
Bhadua Hill area of Giridih colliery. 
This is one of the mines in the Giridih 
group of B &: K area of Central Coal-
Jields Limited which were taken over 
from Railways at the formution of 
N.C.D.C. in October, 1956. There are 
5 working mines at Giridih. Besides, 
there are several old mines including 
'Seerampur which have been aban-
doned. However, illegal mining ope-
rations have been reported in these 
:abandoned mines. 

On receipt of informatiOn about this 
~  the local management of 
C. C. L. took steps to obtain entry into 
the disturbed property and also in-
formed the C.C.L. Headquarte>:s. A 
joint inspection of the area was cl1rri-
ed out on 15th February hv senior 
officers of C.  C. L. and D. G. Ms. who 
also made underground inspection 
()f the illegal workings through 
accessible entry on the other side of 
the subSided ground. An area of about 
150 meters X 50 meters was found to 
have subsided along the slope of 
Bhadua Hill. The groUnd had subsi-
ded to a depth of about 1 metre. These 
was evidence of illega) mining ~ ~ 

been carried out in the area. There 
was, however, no evidence of any 
death having taken p)ace. 

The Deputy Commissioner sent out 
teams in the nearby villages and also 
made announcements in the town of 
Girldih Qnd villages to obtain infor-
mation regarding missing persons i ( 
any. But no such information has 
been received till 19th of February. 
Chairman, Coal India Limited has also 
visited the site and found no evidenre 
of any fatalities having occurrerl No. 

~ haVe been 10dgE.d in thp. Police 
'Station regarding anv missing persons 
.or death having taken place. 

Illegal mining of coal has been made 
a cognizable offence under the Coal 
Mines Nationalisation (Amendment) 
Act. However, certain parties were 
indulging in illegal coal mining after 
obtaining interim exparte orders from 
various Courts. In may, 1980, the 
Supreme Court in a judgement has 
upheld ~  vires of the Coal Mines 
Nationalisation in a (Amendment) 
Act and declared that no person other 
thaa authorised persons can obtain 
coal mining lease or do coal Jr'ining 
in the country. This has had a salutory 
effect in curbing illegal mining. The 
State Government has been organisinC 
raids from time to time and arresting 
persons indulging in such illel1:al min-
ing. Security personnel of C.C.L. Giri-
dih project have also detected specific 
cases and reported them to the ll)cal 
authorities for necessary ~  and 
investigation. 

It will be thus observed that ' 
possible action is being taken by 
C.C.L., with the cooperation of the 
local authorities and police, to curb 
illegal mining of coal in thi;; a rea. 

SHRI SUNIL MAITRA: This parti-
cular coal mine Seerampur in Bhadua 
was a captive mine of the railways. 
The Minister has stated in his !\tate-
ment that it was taken over in 1956. 
The Minister has not statt'd in his 
statement at what l)oint of Hme this 
mine was abandoned. 

Let me inform the House that the 
~  within a radius cf 5 miles in 
Giridih town are extremely poor and 
mostly their profession is to mine, 
they are miners. When'l mine is 
ooened and after working for several 
years when the mine is abandoned, 
theSe people are letf in thp. Im'ch, 
they are not provided with alternative 
employment. Actually what happened 
over there is that the underground 
water from the mine is pumped out 
as a result of which the surface area 
cannot b" cultivated it becomes bar-
ren. Therefore when a mine is aban-
doned the people loss their job. The 
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people over there are originally agri-
culturists; they live on agriculture 
When a mine is abandoned, they can-
not find employment as minel'S nor 
can they cultivate their land because 
the land over there is barren. They are 
left in the lurch. There is not only 
one mine Bhadua in this a1'2a, but 
there are a number of mines which 
have been abandoned and the people 
who were working there ~ been 
left in the lure:'}; they haev been left 
there to fend for themselves because 
they are unemployed. But still these 
abandoned mines have some potential. 

It appears that some management 
of unscrupulous contracts, un,;crupu-
lous busi.nessmen has started financing 
the operation of mining. In the 
Giridih District, throughout the Rani-
gani-Jharia mining belt, you will find 
what is called foxsoul mining. People 
have started illegal mining operations 
there. These contractors unde:: the 
patronage of police and als() very 
powerful politicians go on operating 
these illegal mines. So, in that bark-
ground the entire question of this 
Bhadua mine has to be examined 
Now, the Minister has stated hare that 
the subsidence occurred on the 13th 
February, 1981 in an old and aban-
doned mine in Searampur in Bhadua 
Hill area of Giridih colliery. How 
did this subsidence take placp.? Ac-
cording to Press reports in the after-
noon of 13th February 1981 people 
saw a column of smoke rising there. 
A little thereafter there was a terrific 
sound of explosion, 'the reverberations 
of which reached miles around. And 
after the explosion took ~  the hill 
~  in and there were more ~  

one thousand men who were engaged 
in this illegal operation and were 
working in the mine. The hon. Minis-
ter says that a team went and inspec-
ted. They found that there were nO 
fatalities, nor death. Howl did they 
gO there? They entered from the 
other side. But if there was an ex-
lliosion and the hill-top ,!8ved in. 
tberp. must have been a mountain of 
debris. But the Minister hal not 

stated anything about it, whether 
there was a mountain of jebris when 
the team went there. And when the 
mountain of debris was there, the 
inspection team inspected and cume 
to the conclusion that there wail no 
fatality or death or any injury Imd 
did they find any sign of any human 
being there? And; the Minister comes 
in and tells the House that there is 
no fatality Or anything of that 90rt.. 

MR. DEPUTY -SPEAKER: What is 
your question? Please come to the 
question. 

SHRI SUNIL MAITRA: ~ second 
point is the Deputy Commissioner sent 
out teams to villages to ascertain whe-
ther actually anyone was missing. If 
the operation was illegal, ho", do you 
expect the villagers to report that the 
mine is being worked illegally. 'fhe 
Minister is deliberately suppl'essing. 
It is very dangerous on the part of 
the relatives of the employees to re-
port to the Police that the relatives 
are engaged in illegal mining, The 
contractors there are very powerful 
men. He would not like the villagers 
going to the Police and telling them 
that their relatives are engaged in 
illegal mining. Therefore. to ~~  

the villagers to report to the Police 
Or the Deputy Commissioner to send 
out teams to find out if there were 
any missing people i<, to say the least, 
living in a fool's paradise. 

The Minister says that the Supreme 
Court gave a judgment in May 1980 
nobody except the authorised ~  

should be allowed to carryon mining 
in those areas. And you had the 
SUpreme Court Judgment in your-
pocket ~  May 1980. What are you 
dOing? Illegal mining operations are 
going on under the supervision of 
powerful people. Again I want to 
bring it to the notice of the hon. 
Minister that On the 9th December. 
1980. '" (Interruption8). 

AN BON. MEMBER: What does he 
want? 
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MR. DEPUTY-SPEAKER: He is 
coming to the question. 

SHR! SUNIL MAI'I'RA: On 9th De-
cember, 1980 a question was asked 
by an hon. Member-no less a mem-
ber than Shri A. K. Roy. He asked 
for the names and the (lumber of 
collieries in the Girdih District now 
lying closed in the same area and the 
potential are lying un utilised because 
of that. The hon. Member's point 
was that the large scale closure of the 
present colliery has led to the theft 
of coal by illegal mining wnich is 
continuing there openly. What the 
Giridih town officials claim is other-
wise. 

On 9th December, in reply to the 
Unstarred Question No. 3123 of Shri 
A. K. Roy, the Minister in this House 
in a written reply, promised to him 
that an inquiry would be ~  Two 
months back the Government was in-
formed that such an illegal mining 
was going on and there was danger 
to human lives. The Government did 
not take any measure whatsoever to 
stop this illegal mining. Therefore, 
in this backgrouI'ld, let me ask two 
questions: 

1. Is it a fact that in August last 
year, exactly at the similar spot there 
was a subsidence as the Government 
said, or a part of the mine caved in 
and three persons lost their lives, 
even as FIR was filed with the local 
poliCe station, the names were given 
but subsequently they were quietly 
dropped and the case was hushed up? 

2. Why were immediate and effec-
tive steps not taken to tackle the pro-
blem of illegal mining although in 
May, 1980, the Supreme Court gave a 
judgment in your favour and on 9th 
December, 1980 Shri A. K. Roy asked 
a question fore-warning the Govern-
ment of the existence of illegal min-
ing inVOlving such hazards and risks 
to the people who had to earn their 
living by working in those mines? 

SHRI 'VIKRAM MAHAJAN: As I 
have already mentioned in my state-
ment to our knowledge, no deaths 

have occurred. If the hon. Member 
gets any information, we would be 
very glad to inquire into it again. 
But the local administration and our 
officers had inspected the area, as was 
mentioned in my statement. They had 
come to the conclusion specially after 
visiting nearby villages that no such 
tragic incident had occurred So far. 

SHR! INDRAJIT GUPTA (Basir-
hat) : Such callousness toward" 
deaths of human beings shOuld not 
be there. Mr. Maitra has asked whe· 
ther the soil which has subsided there, 
has been removed .... 

SHEI VIKRAM MAHAJAN; Let 
me answer the question of ny hon. 
friend. 

SHRI INDRAJIT GUPTA; Are vou 
satisfied that the debris has been -re-
moved and the peOPle are not lving 
there? Is he supposed to give yoti in-
formation? You said that the hon. 
Member should give you information. 

SHRI VIKRAM MAHAJ AN: I 
certainly said that if the hon. Member 
had any information. I did not say 
that he shOUld go and collect the in-
formation. 

SHRI INDRAJIT GUPTA: He has 
given you the information. 

SHRI VIKRAM MAHAJAN: I am 
sticking to my answer that to my 
knowledge, to' the knowledge of my 
Department and the ~ Govern-
ment no death has occurred. This is 
the sum and substance of my state-
ment. 

.n ~  ~  (qc;;;r) : 

m ~ §tJ: '" ~  ~ ~ '"fR 
~~~ ~~  I 

5HR! VIKRAM MAHAJAN: If you 
keep on arguing there is no way out. 
I have to answer the han. Member's 
quelltton. If there is a wrong reply. 
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there is always a way out to move a 
privilege motion. Let me answer the 
que3tion. 

So far as the mine is concp.rncd, it 
was abandoned before it was taken 
over. This mine was abandoned 45 
years back. Therefore, I doubt whe-
ther there was a problem of Unem-
ployment and those people who were 
unemployed 45 years back are now 
doing this job. 

SHRI NARAYAN CHOUBEY (Mid-
napore): Were you present 45 years 
back? 

MR. DEPUTY-SPEAKER: He can 
know that. 

SHRI VIKRAM MAHAJAN: You 
were not present. Am I supposed to 
be present even hundred years back? 
Is this the way of asking a qUeqtion? 

The mine was abandoned because 
according to our assessment. it was 
totally uneconomic and it was not 
worthwhile putting it into operation 
again. There were entries tu go down. 
Regarding subsidence, OUr informa-
tion is that when a mine is abandoned 
some piUers are left So that it ~ 
ports the roof and avoids subsidence. 
But those who do illegal mining go 
on cutting these pillars, which support 
the roof. So, one of the reasons for 
subsidence is the taking away of the 
pillars by those who do illeg.s1 mining. 
This is the assessment of the officers 
as to how the whole thing h.as occur-
red. 

So far as the August 1980 report is 
concerned, the Fm hI! heen lodged. 
Digging out of 0081 through illegal 
mining is a cognisable offence, punish-
able with imprisonment upto three 
years and fine upto Re. 20,000. We 
have been reporting matter to the 
State Governments. Our security 
forces have been keeping a thorough 
watch and catching people indulging 
In Ulega! mining. In the last one 

year or so we have lodged abeut 63 
reports with the administration about 
illegal mining and about 100 raids 
have been carried out to CUI b illegal 
mining. We have seized four trucks. 
motor cycles and about 150 bicycles. 
The operation, according to our infor-
mation, is quite satisfactory. 

When the subsidence occurred, no 
smoke was coming out. No explosion 
took place. There was only a column 
of dust. 

As I have already stated, about lOO 
raids were carried out in the last one 
year, after the new Government came 
to power. 

It is true that some unscruplous tra-
ders are involved. Our efforts have 
been to detect thOSe people. Reports 
have been lodged. Most of these 
reports have been made by our offi-
cers who are on the spot. Because 
of the efficiency and vigilance which 
they have shown. oUr assessment is 
that they were not involved. 

SHRI SUNIL MAITRA: I asked a 
question whether it is a fact that in 
August 1980 three deaths took place 
in the same area, the FIR was lodged 
but, subsequently, the whole thing 
was hushed up. I am quoting the 
statement of the local CPt leader, 
which has appeared in today's P'lt· 
riot. 

SHRI VIKRAM MAHAJAN: So far 
as hushing up is concerned. according 
to my information, the FIR is still 
there and the matter is being proce-
eded with. 

SHRI SUNIL MAITHA: Who are 
the persons named in the FIR? 

SHRI VIKRAM MAHAJAN: I will 
have to collect it. It is not mention. 
ed in the Calling Attention. 

MR. DEPUTY SPEAKER: Shri 
It. P. Singh Deo-abeent; Sbri Mukun-
cia Mandal--absal'lt; Shri 'Muloranjan 
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[Mr. Deputy Speaker] 

Bhakta--absent; 
Daga--absent. 
next item. 

12.34 hrII. 

Shri Mool Chand 
We will take up the 

RE. CALLING ATTENTION NOTICES 

SHRI GEORGE FERNANDES (Mu. 
zaffarpur): Sir, may I make a sub-
mission? We all give Cull Attention 
Notices. But you publish only five 
names. Yesterday also this happen-
ed, when there was a very important 
Calling Attention Notice on t.he 
Bangalore-based public .sector l'nder-
takings. Today also it is an equally 
serious matter, where hundreds of 
people are reported to have died. 
Besides. it raises certain basic ques-
tions about ownership of mines, safe-
ty in mines etc. Though you have 
published five names, we suddenly 
discover that four of them are ab-
se;l.t. So, my submission is, you 
give the names of only those who 
come in the ballot and you call only 
five names. But, if the first, say, 
four are absent then you should call 
the next five names. Otherwise, we 
are denied a discussion b:v default. 
In fact, I gave my 'name yesterday 
and today, but it did not come in the 
ballot. 

MR. DEPUTY-SPEAKER: You are 
the makers Of these rules. 

SHRI GEORGE FERNANDES: I 
am making a submission that you 
may making this rule so that on 
every Calling Attention five Members 
can put questions, even if some Mem-
bers are absent. I am sure the 
¥inister of Parliamentary Affairs 
will agree with me. because we 
should not allow the discussion to 
go by default. 

DR. SUBRAMANIAM SWAMY 
(BombllY North East): This is a 
good suggestion. tI should be refer-
red to the Rules Committee. In 

fact, this is the practice in Rajya 
Sabha. We can have it here also. 

12.36 hrs. 

STATEMENT CORRECTING ANSWER 
TO S.Q. NO. 278 RE DATE FOR 
RECEIPT OF TENDERS FOR PRO-
POSED IRON ORE PELLETISATION 
PLANT AT MAN GALORE 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS ~  

HOUSING (SHRI BHISHMA NARAIN 
SINGH): On behall of Shri Pranab 
Kumar Mukherjee, I make the follow-
ing statement: On the basis of material 
furnished by Kudremukh Iron Ore Co. 
Ltd., on the 27th November, 19BO, I 
had stated in the Lok Sabha on the 5th 
December, 1980 in answer to Starred 
Question No. 278 and the supplement· 
aries arising therefrom that the last 
date for the receipt of tenders for the 
proposed iron ore pelletisation plant at 
Mangalore was the 15th Deceml::.el', 
Hl80. However, it appears that at the 
re:}uest of prospective tenders, Kudre-
m ukh Iron Ore Co. Ltd had notified tile 
parties on the 3rd December, 1980 of 
the postponement of the tender open-
ing date to the 15th January, 1981. that. 
is, by one month. The Ministry of 
Steel and Mines was not immediately 
informed of this extension and, as a 
result, the answer given to Starred 
Question 278 and the supplemental'ies 
thereto did not reflect the correct 
position in this regard. 

12.38 hrs. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS P-l'Io"D 
HOUSING (SHRI BHISJIMA N'ARAIN 
SINGH): With your permission, Sir, I 
rise to announce that Government Busi-
ness in this House during the week 
commencing 23rd February, 1981, will 
consist of:-

(1) Further discussion on the 
Motion of Thanks on the President's 
Address. 


